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»~IN THE CENTRAL ACMINISTRATIVE TRIBUNAL HYDERABAL BENCH

.

AT HYDERABAD
* e

R.p.— NC-20/96 ih .
C.2. No.1€41/95, Dt. of Decision ! 20-03-27,

1. The Union of India, Rep.by
its Secretary, M.of D
Procducticn, Govt.of India,
South Block, New Delhi,

2. The Chairman, Dir. General
of Ardn:znce Factery Board,
10-A, Auckland Road,
Calcutta. .

3. Dy.Director General,
Ordnance Factory Board,
10-A, Aucklang Road,
Calcutta,

4. The General Manager,
Ordnance Factory,
Yeddumailaram,Medak District,

5. Sri P.Saboc, Addl .GM and
Ean Enquiry Cfficer, Ordnarce '
Factery, Medak District. ++. Applicants/
Respondents,

Vs

Frabash Chandra Mridha : -+ Respondents/
‘ ' Applicants,

Ccunsel for the applicants/
Respondents : Mr.N.R.DeVaraj,Sr.CGSC.

Counsel fer the Respondents/ _
Applicants ! Mr.K Laxmi Narasimha

CORAM:
" THE HON'BLE SHR#(.‘RAIGGARAJAN : MEMBLR (ADMN.)

THE HCK'EBLE SHRI_B.S.‘JAI PARAMESHWAR : MEMBER (gupL.)




T r—————— e e -

ORDER

CRAL CRDER (PER HCN'BLE SHRT R.RANGARAJAN :'MEMBER (ADMN ) _ ,
"Heard Mr.N.R.Devaraj, learned counsel for the appllcants
in the RA and Mr K. Laxmi Narasimha, learned counsel £cr the

fespondent in the RA.

2. The RA is filed by the respcrdents in this QA for .

reviewdng the Judgement in OA dated 4-1-90¢,

3. The. chargememo dated 8-1-92 issued by R- 4 in the RaA
was set aside aq R=- 4 was not competent to initiate the discipllnary

proceedings against the aprlicant who was working as anAssistant

\

Foreman by the date the chargememo was issued in accordance with the

The 1earned ccunsel for the respondents now submit S¥Et ip para-?

of the RA that the disciplinary authority viz., DDGOF/OFB, Calcutta

had delegated the powers t¢ R-4 to the Stage of 1ssuing memor andum

- of charges and further fOllOW—Lp action till conducting the Court
of Enquiry. There is no statutory rule ﬁf—shown to the effect that .
the saig disciplinary aubhority viz,, CDGCF/OFB has under the
statutory rule delegated that power to R-4, 1Ip the‘absence ot

any qtatutcry rule to that effect we dc not: find any error in:

1

the fudgement. Hence, The RA is liable to be dismissed. ‘Acccrdingfg’

it is dismissed,: No costs,
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GA_1641/95, B - 0t, of Order:4=1=96,
(Ordhrhpagse¢_pj?ﬂqpfnls Shri R.Rangarajan, fember (A) ).
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The Charge mamg No's DZ/DDGSB/:st dt.B=1=92 issued by
cepae s s oty J_H, I

Rz spondent No 4 ;.e. the qsneral Manazer of Ordnance factory,

Yeddumai laF am, j.r'-éd‘e.'k"_‘ ;“fsjﬁr«ic-t ls “assisled in this C.A.

2. ~ It'uas contended interslia tnat the General Manager

is not cemééteni'tbaiﬁifiate disciplinary sction against the
: T was ’ o AM"- k’“““\"w
applicant who / uarklng as theman=fi by the date of the

ma——

charge memo “(the - applzcant ls nou uork;ng as unnrgeman Grel)o
SEa tigd uy :-‘_,:'_ W L

A

Fartey, xi(a}uof achedwle or C’S\E A) Rules snows that Jy. pivateas
L E

ceneral ufVCrdnanca*Eécfofy“rslihe‘appainting authority in

regsra to»tne Hbéistﬁnt Fﬁremanland eélsp thargeman Gr.l and

RE 1s compatent aJthorlty to meosa =l; the penalties reterred

H l‘ . * 3
to in Rula=sk of CCS (CCA‘ Rules. It doss not lay down that the
Goneral manaéér Eé*ébmpéteht térimboée even minor psnalties to -

Assistant Fcrsman or Cnargeman Gr I. As"Sucn the contention of
(*h\ e . ,
the appllcant 5 that thé General nanager was not competant to

;nitiate'tnh-discxpiihgr&ﬂbrnéeébinQQ égainst the applicant whan

he was uorklng as Assxstant Fareman aeeﬁrfarn&&. It may be noted

”, =
&

that ths General Manager 18 not competent to initiate Dzsczpllnary
Proceedings even agéihst Cha:gsmgn Gt;I. the_pcst in which the
applicant i?fhou uq?ﬁfﬁg} 3ﬁ§j$u€HfEhe impugned charge memo haf to

be quashed: ‘But this order does not deper the compstant suthprity
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL MYDERABAD BENCH HYDERABAD.

0.A,NO,1641 ef 1995, i
: : '- -:. . |
Be tween L iR 5 Dated: 4.1.1996. o .
. S ‘ ¥ . .
] - - ) "- Lo, . j’l\ . '
pPrabash Chandra Mridha * % .47 Applicant j?g,-
24 .
~ Ny
And gh
. u,
. 1. Union of India rep by its Secretary, Ministry ef Def¥n¢é. ,
preductien, Gevt, ef India, SQuth Bleck, New Delhi.‘ﬂ”:‘fu:?' v

T
&
2., The Chairman/Directer General ef Ordimance Factery Beard, gl
10A, Auckland read, Calcutta.

3., Deputy Directer Generél-Ordnance Factery, 10 A, Auckland read,
Calcutta.. -

4., ‘The General Mapager, ordénance Factery, Yeddumailaram, Medak Dt.

TEE{GEPIEARh et ABAI HiIsRa T cehetal“Manager & Engquiry Officer,
Ordnance Factory,oYeddu-a;lara?, Medak A.P.

]
siba iy &

o
&

©eele Respencents
O AESR L B

Ceunrsel &or the Kpplitant . | ivy Sri. K.Lakshminarasimha
Ceunsel fer the Respendents *:%3 sri.

Cyoien ef Indiw rep Dy L
Fraﬁuctian, Gevk. ef Intix, Swath ©
CORAM:
.. “en Chna.tvean/Direct mr tienwrel ef O

A -

10A, Augehtblermed. Jis ticer ¥.Neeladri Rae, Vice Chairuan

. wpuiy Heh?'BIETMESVRLRanFatedén Adwinistrative Mewmber

Cuicuilu, ‘-
r . The Cenarel Manayer, Oidnenle FaCl.

oty FUEERL UL R RN
gotery, Yedduasilozranm,,
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To ' | ' - . S )
‘t. The Secretary, Hinistry of Defence,

-Union of India, Production,JGovt.of India,
‘South Block, New Delhi. * -

2., The Chairman/Director General of Ordinanco Factory B
10A Auckland Road, Calcutta.

3., The Deputy Director General Ordnance Factory,
10 A Auckland Rocd, Calcm:ta.”

3. The General M-anager, gzdnance -Factory,
Yeddumailaram, Medak Dist,

5., One copy to Mr. P. Sahoo, a\dditional General Manager
and Baquiry Officer, Ordnance Factory,
Yeddumailaram, Medak AP, . or

6., One copy to Mr K.Lakshminarasimha, u\.diocate, 16-11-~ 2u.,
Saleemnagar,. Hyder.abad.
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. 8, One copy to Library, CAT. “Hyd. o
g, One spare cCOpPY.
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cf the

~letter

it so chooses to initiate Disciplinary kction against the

applicant on the same allegations on tne basis on which the &
: R w2 )
inpugned charge B0 lissued.

[ IS

R

3 Tha LEBLNEd COUNsEl Jor the appllcant has also ur ;sd

[ .

that as the aLIEQEd ﬁribary is the uésis.fpr;the impugnsd charge

Mmemo aas tna department nas to act in accordance with the item=(ii)

L - - . .
LY

Covernment @f India instructions under Rule-14 (vice
P ' ) .o
We are no:

of DGPLT No.6/67/64=0isc., ct.13-6-67). sdverting

same &8s the charge memo is guashed on the ground trat the

r

- - P . R - .

to the

Respondent-4 is not competent to issue the same.

1

4, -In the result,'theuchargemema No.02/00058/Est ¢ .%~1=92

is quashéd. But this does not debar the compatent auvifcority, if

S0 chobsas,té initiate diéciplinary action against the a_zlicant

on the uasis of tag same aiiegations, on which the accvs cnarge
e T '

MEMO 28 1lssued.,

Se. The C.A. is:ordered accordingly-at the admissicn :ztage

itseif,

No- order as to costs.//
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